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Will the Minister of ELECTRONICS AND INFORMATION TECHNOLOGY be pleased to state: 

(a) the manner in which the newly launched Blockchain India Challenge incentivised Startups to build 

pilot governance solutions; 

(b) the specific progress that has been made in implementing the judiciary chain for secure electronic summons 

and bail orders; 

(c) whether the Ministry has successfully integrated the Aushada system to track medicine supply chains via 

the National Blockchain Framework (NBF); 

(d) if so, the details thereof; and 

(e) the manner in which Praamaanik tool successfully verified the authenticity of 14 major citizen-centric 

mobile applications in 2026? 

ANSWER 

 

MINISTER OF STATE FOR ELECTRONICS AND INFORMATION TECHNOLOGY 

(SHRI JITIN PRASADA) 

 

(a) to (e): Ministry of Electronics and Information Technology (MeitY) has initiated a project “Startup 

Challenge to develop Citizen-Centric Innovative Solutions using Blockchain and Web3”.  
 

It provide opportunities to Blockchain & Web3 Start-ups to build innovative government use cases using 

permissioned Blockchain. This challenge provides incentives to start-ups which are structured in four 

evaluation stages.  
 

In Stage-1, the selected teams, move from Ideation to Proof of Concept (PoC), with up to 40 entries receiving 

₹1.5 lakh each.  In Stage-2, shortlisted teams advance from PoC to Minimum Viable Product (MVP), where 

up to 30 entries are supported with ₹4 lakh each.  
 

In Stage-3, upto 20 shortlisted teams take their MVP to deployment, receiving an incentive of ₹10 lakh each. 

Finally, in Stage-4, up to 10 winning teams are selected and awarded ₹50 lakh each to deploy pilot governance 

solutions. 
 

Judiciary Chain leverages Blockchain technology to record judicial data and documents. The pilot 

implementation of Judiciary Chain platform has been completed at Hon’ble Supreme Court of India and High 

Court of Karnataka for bail orders and judgement orders. 
 

Aushada system is integrated with Blockchain for the state of Karnataka to track medicine supply chain. This 

system is deployed on National Blockchain Framework (NBF) infrastructure and records medicine movement 

& quality check details of medicines. 
 



Praamaanik leverages the Blockchain technology to store details of the mobile application directly from the 

app owner and allows to verify the authenticity of mobile app origin. It is a one time activity and agnostic of 

the multiple versions/ updates of the same mobile app. The citizens can verify the authenticity of the mobile 

app using the M-Kavach-2 security app installed on their device.  

 

Praamaanik is operationalized and currently 14 citizen centric applications from M.P. State Electronics 

Development Corporation Ltd are onboarded. 
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